BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH AT
CHENNAI
ORIGINAL APPLICATION No. 126 of 2022
(Under Section 18(1) read with Sections 14 & 15 of National Green Tribunal Act,
2010)
IN THE MATTER OF:

C.Senthil Nathan
S/o. R.Chandrasekaran
No. 8/2, 5% Street, Venkateshwara Colony,
Kodungaiyur, Chennai — 600 118.
.Applicant
Vs
1. State of Tamil Nadu
Represented by its Principal Secretary
Environment Forest & Climate Change Department
Secretariat Complex, Namakkal Kavignar Maaligai,
Chennai — 600 009
Email: forsec@tn.gov.in ,Ph: +91 044 25671511 & others

LIST OF DOCUMENT FILED ON BEHALF OF 7*RESPONDENT

S.No | Date Document Description Page No

=

09.12.2022 | Reply Statement filed by 7™ Respondent 1

01.04.2003 Trade License Application

20.12.2004 Registration with Ministry of MSME

Bow| o

28.03.2008 | Certificate issued by Department of

Industries and Commerce

b

23.09.2009 | Certificate issued by the 2" Respondent

03.07.2012 Renewal license issued by the Chennai

Corporation

7. 11.05.2022 Letter issued by the CMDA to 7%




Respondent

8. 07.09.2022 | Factory license issued by the Department of
Industries safety and Health

9. 06.11.2022 The 2" Respondent issued Pollution
control certificate

10. 15.03.2018 Representation of the 7" Respondent to the
274 Respondent.

11. 18.08.2022 | Complaint lodged with Deputy
Commissioner of Police

12. 20.08.2022 | Representation to the 5% Respondent to
renew license

13. 22.08.2022 | Complaint lodged with Deputy
Commissioner of Police

14. 21.08.2022 Complaint to the Chief Minister Cell

15. 2/4.08.2022 | Representation to the 6™ Respondent

16. 26.08.2022 | Complaint lodged with the Bar Council of
Tamil Nadu and Puducherry against the
Applicant

17. 28.08.2022 | Outpatient treatment slip issued to the
Driver of the Transport Vehicle

18. 29.08.2022 | Complaint to the Deputy Commissioner of
Police

19. 21.09.2022 Request letter to renew the Trade License

sent to the Chennai Corporation

Dated at Chennai on 7"Day of December 2022

Counsel for 7™ Respondent
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Page No.1
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH AT
CHENNAT
ORIGINAL APPLICATION No. 126 of 2022
(Under Section 18(1) read with Sections 14 & 15 of National Green

T;ibunal Act, 2010)

IN THE MATTER OF:
C.Senthil Nathan
S/o. R.Chandrasekaran
No. 8/2, 5tk Street, Venkateshwara Colony,
Kodungaiyur, Chennai - 600 118.
. .Applicant
Vs
1. State of Tamil Nadu
Represented by its Principal Secretary
Environment Forest & Climate Change Department
Secretariat Complex, NamakkalKavignarMaaligai,
Chennai - 600 009
"Email: forsecetn.gov.in, Ph: +91 ®44 25671511 & others

REPLY STATEMENT FILED BY THE 7t"® RESPONDENT

The 7th Respondent states as follows:

1. The 7t Respondent most respectfully states that the applicant
has not set out the true and correct facts before this Hon’ble
Coyrt and suppressed the true and material facts. The true and

correct facts are as follows:

W
Y2

(1) . MrsK.Padmapriya wife of S.Krishnakumar, aged about 50
years, having office at No.7,Venkateswara
Colony, Kondungaiyur, Chennai-600118, is running a small scale
industry under the name and style of M/s.Balaji Polycans in
the said address for past 18 years Industry running from

01/05/2005.

ror BALAJI POLY CaNs

N
5 2 _ 5

Proprictrix

‘



Page No.2

.

(ii) . The 7th Respondent industry is working with in the
Jambuli Industrial Estate engaged in the business of manufacturing
small plastic containers and after obtaining all the necessary
approval from the appropriate authorities. The manufacturing unit
is running without causing any disturbance to anyone in the
locality. The 7t® Respondent is manufactufing' HDPE container by
using pure virgin 1t grade plastic grains which is EDIBILE GRADE.
It comes under green category. The 7t Respondent is having fully
specialized Automatic Machine (Blow Molding Machine). The process
of the manufacturing does not cause any pollution in the air,
water or soil. It will not create any noise pollution. The entire
manufacturing process adhere to the stipulated norm of the 2=
Respondent. The 7t® Respondent has been carrying out the work for
the state government on tender. Therefore, they are strictly follow

the norms and instructions of the government.

(iii) . The 7th Respondent had obtained Pollution consent from the
2nd Respondent on 23.09.2009 and for subsequent years. Due to
health issues the propretrix® did not continue the manufacturing
process for few years and the unit was closed till 2021. Very
recently it has restarted the business
(iv) . On 06.11.2022, the 2mnd Respondent has issued pollution
‘consent order to the 7th Respondent wunder green category.
Further, the 7tf Respondent has also received a certificate
.from Department of industries and commerce dated 28.03.2008
for doing manufacturing of plastic components and it was
“uUpgraded as member in the Small Micro small and medium
enterprises 2020 -2021 under the Udhyam Scheme by Central
Government. ' \
(v) . The Chennai Metropolitan Development Authority by a
letter dated 11.05.2022 classified the Survey No. 4/36 and
4/37, Jambuli Village as Industrial Area. There are more than
180 MSME functioning in the Jamuli Industrial Estate and all
the units are member of association namely “Jambuli Kuru

Mattrum Sriu Thozhil Munnetra Sangam” Reg No.216/2011.

For}BiLAJf P(()élif:l%;g
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(vi). The 7t Respondent further submit that it has obtained
Factory license and Factory Plan approval from Govt. of Tamil
Nadu Directorate of Industrial Safety and Health as early as
in 2009, which has.been renewed on 07.09.2022 which is valid
up to 31.12.2023 and also obtained Fire service license from
Office of the Fire & rescue Department Licence Valid wupto

01/09/2023.

(vii). The 7tb Respondent was having Tfade license from
Chennai Corporation issued under section 287 CCMC. On
03.07.2012 valid upto 31.03.2013 further the 7'"Respondent has
submitted an Renewal application before the 5%® Respondent. An
- inspection was conducted by them and all other formalities
were over, however it is kept pending due to the interference

and threat by the applicant herein.

2. The Applicant Mr.C.Senthil Nathan, is currently residing at
No. 8/2, 5th Street, Venkateshwarf Colony, Kodungaiyur, Chennali - 600
118, 100 meters away from the 7t® Respondent Factory, but the 7%
Respondent does not know where is practicing. I am given to
understand that few complaints are pending against him in the local

and the near by police stations.

3. I deny all the allegations averred by the applicant in his
“appligation before this Hon’'ble Tribunal as they are false and filed
with an intention to grab money from the 7¢® Respondent and other

units ¢

5. Tt is false to state that the 7th Respondent is working 24x7 as
claimed by the applicant and It is stated that no toxic or harmful
discharge is let out to the fresh air. Though they are some
residential building around the industrial wunit, there 1is no
emissions from the 7t" respondent Factory. Since 7h Respondent is

using specialised machine are under control.

tor BAlLAJI «u{)’é‘)’ CHMy
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6. It 1is false to state that 7' Respondent unit is running in
residential layout and it is running without any complaints for past
18 years. The Industry i1s running within the Industrial layout as
approved by the CMDA. The 7t Respondent is not using large size
trucks to transport raw materials and finished products as alleged
by the applicant. Small transport vehicle namély, Tata 909 vehicles
are used to transport materials in and out of the manufacturing

unit.

7. The applicant herein has made false complaint with the Greater
Chennai Corporation as the 7tf Respondent refused to pay the
applicant a huge sum of money demanded by him. The applicant used to
illegally intercept the transport vehicles bound to our factory and
demand money from them. On two occasions when the 7t Respondent’s
driver protested, the applicant has attacked the said drivers of the
transport vehicle. The 7' Respondent has lodged complaint dated
18.08.2022 against the applicant with the Deputy Commissioner of
Police, Assistant Commissioner of police and Inspector of Police,
which is registered as CSR 123% of 2022 in Kodugaiyur Police
Station. Again on 28.08.2022, the applicant has intercepted the
transport vehicle of the 7" Respondent and assaulted the worker of
the 7t Respondent and the injured worker was taken to the Stanly
Hospital, for treatment. On 28.08.2022, the 7" Respondent has lodged
a compléint with the Deputy Commissioner of Police. But due to the
influence of the applicant, the local police has failed to take
action.,On 28.08.2022 the applicant along with his goondas attacked
the workmen of the 7t® Respondent and broken and taken away from the

CCTV caméra on seeing his acts were recorded in it.

8. The present application is a gross abuse of the process of law
and waste of the precious time of this Hon’ble Tribunal. This
Respondent reserved to file additional reply statement on discovery

of any new facts.

The claim made in application is frivolous and it 1is liable

to be dismissed with exemplary costs.

For BALAJI POLY Cans

ProprieYria
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, < .ff AP B T4 T8RS
‘Dated at Chennai on 09tt Day of December 202f0r BALAJI POLY CANS

For BALAJI POLY CANS . g g )
! . MSN::’&)
, Propriedriz,

Counsel for the 7" RegheBi¢if;» 7tk Respondent

VERIFICATION
I, K.Padmapriya, wife of S.Krishnakumar, do hereby verify that the
contents of the paragraph 1 to 8 stated above are true to my best of

knowledge and beliefs.

Verified at Chennai on 9t® Day of December 2022

For, BALAJI POLY CANS
,MWX X

7" Respond@Bharicrrin

¥y
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1

CQnsant for New discharge of sewage under section 25 of the Water (Preventlon and ‘
Control of Pollution Adt, 1974, as amended.

Sub:TAMILMADU POLLUTION CONTROL BOARD — CONSENT — M/SBALAJI
POLYCANS, No. 7, 5" Cross Street, Venkateswara Colony, Kodungaiyur
Village, Fort ~ Tondiarpet Taluk, Chennal - for the discharge of sewage under
Section 25 of the Wéfari{Freventionitand Control of Pollution) Act, 1974,

6wt

(Central Act 6 of 1974) as amanded

)

; " Ref: 1. Your Apglication No: 1mﬂa'ted 1" 091059
2. LR. No. DEE!CHWTNFCBIOS1089NV&NA1IZOOQ-1M313€! 23.09.09.

bk ki

CONSENT is hereby grantad under Secﬁm 25 _of !he Water (Prevenﬁon and Control
ot ' rid teinafter to as “The Act” hﬁd

MIS‘BALA(!T"POLY'“
No. 7, 5" Cross Street, . ..

Kodungaiyur Village, ey, R
Fort — Tondiarpet Taluk,
Chennal fDistrict.

(Herelnafter referred to as “The Applicant’) Authorizing: him  bring into make new :
discharge of sewage.

FY NOV 2009

POLLUTION PREVENTION PAYS
s griseno ambesodeE ! Lph Friieno umpsyEE !
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DEPARIMENI OF INDUS IKIEDS AND LUNMINMIERLE E

ACKNOWLEDGEMENT - PART "g NoL7 s

M/s. BALAJI POLY CANS HAS FILED MEMORANDUM FOR 2 3ERVICE

MANUFACTURING / SBRVICING ENTERPRISE AT THZ ADDRES;:UNIT-

I:NO.7,5™ CROSS STREET,VENKETSHWARA COLONY,6 KODUNGAIUR, CHENNAI-

600 118.UNIT-II:PLOT NO.5,5™CROSS STREET , HARBOUR
COLONY , KODUNGAIYUR, CHENNAI-600 118. _

FOR THE ITEM/ITE™S INDICATED BELOW AND THE ACTIVITY HKES

COMMENCED FROM 01.04.2005 AS STATED IN "ORM NO. 5246 AND
ALLOCATED ENTREPRENEURS’ MEMORANDUM NUMBER. A5 BELOW:

[SI.No | ITEMS OF MANUFACTURE/ TYPE OF SERVICE TO BE CAPACITY IN CASE OF
RENDERED - MANUFACTURE

BLOW AND INJECTION MOULDED PLASTIC
COMPONENTS SUCH AS HDPE PLASTICS 264 TONS
CANS,CONTAINERS AND SCREW CAPS ONLY.

| ]
NOTE . THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT THi ENTREPRISH IS REQUIEED
TO SEEK REQUISITE CLEARANCE / LICENCE / PERMIT REQUIRED UNDER STAT UTORY OBLIGATION STIPUI ATED UNDER
THE LAWS OF CENTRAL GOVT/ STATE GOVT /UT ADMINISTRATIONS / COURT ORDERS

D D MM Y Y Y Y
DATE OF ISSUE ; 12/8/0]3.2]/0 0 8]
NATURE OF ACTIVITY F’T"|
(MANUFACTURING-1 SERVICES-2)  : L
CATEGORY OF ENTERPRISE iEn I\ ]
(MICRO-1, SMALL-2, MEDIUM-3) [Vb sl\ [__ALL__
ENTREPRENEURS‘ MEMORANDUM NIU '\r’lBE R
{3 7| lolo]2 112' ‘IIO 2 4] PA{TII
J i o | i j | = S

(First two boxes are for State/Union Territory code, next threedy NFETor ™t code sixth and seventh boxes are for
category of enterprise (sixth box for indicating manufa fearFeny and ¢ et « for indicating micro o small or

DATE:
PLACE:

SION *\TEJ

REGIONKE ORIz 00 fi)
OF!NDUSTRIESM" COMMERCE




8/21/22, 2:33 PM Print : Udyam Registration Certificate B 5 Ne 3

Government of india
e, T e W I HATer
Ministry of Micro, Small and Medium Enterprises

Our small hands to
make you LARGE

UDYAM REGISTRATION NUMBER [ UDYAM-TN-02-0145191
BALAJI POLYCANS

MICRO ( Based on FY 2020-21)

MANUFACTURING
GENERAL
Name of Unif(s)
BALAJI POLYCANS
2512 Name of Premises/ Building ; HABOUR COLONY
e | KODUNGAIYUR Block {IND STREET
OFFICAL ADDRESS | RIZWAN ROAD City | CHENNAI
s TAMIL NADU District | CHENNAI , Pin 600018
9444056085 Email:  balajipolycans@gmail.com
20/12/2004
01/04/2003
NIC2 Digit NIC 4 Digit [ actvity |
i 22 - Manufacture of rubber 2220 - Manufacture of | 22203 - Manufacture of plas Manufacturing
and plastics products plastics products packing of goods (plastic bags, sacks, containers, |
: S boxes, cascs, carboys, bottles ete)
: NATIONA.'L 25 - Manufacture of fabricated | 2512 - Manufacture of 25129 - Manuf: of other containers n.e.c. | Manufacturing
CLASS[FK;*_ metal products, except tanks, reservoirs and
] hinery and equipment ° tail of metal i
----- 25 - Manufacture of fabricated | 2599 - Manufacture of 125992 - Manufacture of containers such as tins | Manufactaring
metal products, except other fabricated metal and cans for food products and boxes
_____ hinery and equipment products n.e.c. i
ISTRATION 21/08/2022

“ In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification No. 8.0. 2119(E) dated
26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated statement, no signature required. Printed from hirps:fudyamregisiatuon. gov.in & Date of printing:- 21/08/2022

For any assistance, you may contact:

1. District Industries Centre:  CHENNAI( TAMIL NADU) %ﬁ ﬁ
2. MSME-DFO: CHENNAI( TAMIL NADU ) T e e
CHAMPI(

with the
: I I - Ministry of
rituta o WEREP ... i sl e o i e B s R : BoESRR e

https://ludyamregistration.gov.inflUdyam_User/lidyam_PrintApplication.aspx 1/4




8/21/22, 2:33 PM Print : Udyam Registration Certificate

WABIE o VHWE VE D IR RV AT ) W VWY SRS I AN R g WU WL B E R BT

iow us @minmsme & {  1{i ] @msmechampion

https://udyamregistration.gov.infUdyam_User/Udyam_PrintApplication.aspx 2/4



A122, 2:33 PM

Print : Udyam Registration Certificate

HITd BTETT
Covernment of india

e WL H JE HATAY

!

20/12/2004

m Registration Number : UDYAM- 0145191
Type of Enterprise MICRO | Major Actlvnty ' Manufacturing
Type of Organisanon Propnetary Name 0f Enterprise ' BALAI POLYCANS
Owner Name SMT PADMAPRIYA PAN AJDPP9163H
Do you have GST[N j Yes Moblle No 9444056085
Em:nl [d balajlpoiycans@;,mall com Soclal Category Gencral
Gender. emale i Specm]ly Abled(l)]VYANG)_No
Date of Incorporation | E Dotk S8 COMMMNERIRERE 1 | ¢y inn
;.

Bank Details

Bank Name | " IFS Code

KARUR VYSYA BANK o

. KVBLOOO]SIQ.. b s

Production/Business

Bank Account Numbcr

!8]9] 35000001982

Employment Details

Female

Other

Male | Total
6 3 ; 0 9
Investment in Plant and Machinery OR Equipment (in Rs.)
| | || Exclusion of cost of Pollulinn i '
Enterprise | Written Down Control, ! Mf:e:ﬁ[:vest:)n]:né::ll.l’::::.:l?:}_ | 'I'\u::lf)tver Is ITR | ITR
| Type | Value (WDV) | Research & Development | Y (B);] P i [A)(B)] Filled? | Type
N ‘ |08 Industrial Safety Deviees EARR IR, e ; ‘ =
1 12020-21 2000000.00 ! ! 0.00 Yes  [ITR-
| i | | t 5 3,5,6
Unit(s) Details
SN Unit Name at | Building Villagefl'own I Block | Road City Pin | State District
BALAJI I TRALAI. STH CROSS z 'VENLATESWARA IMMC | | TAMIL IS
" povcans 178 poLvcans STREET | COLONY [pogr | CHENNAI| 60005] L

Official address of Enterprise

Flat/Door/Block No.

Name of Premises/ Building

IHABOUR COLONY

Village/Town | Bock |2ND STREET

| ERuadIStrtet}Lane Clty 5 B CHENNAI g

| State = msmc: | CHENNAI,, Pin : 600018
i Mnhile. : 3 . "Emailz q Eba]aj:polycans(mg,nmll com

Nic 2 Digit i Nlc 4 Digit

Nic 5 Digit

Activity

- Manufacture of n.lbhcr and plasucs

produue prm.iuc.rs

2220 - Manufacturc. of plasucs

122203 - Manufacture of plasuc articles for thc. packing of goods
(plastic bags, sacks, containers, boxes, cases, carboys, bottles ete)

{| Manufacturing

i25 - Manuiacturc of fabru_ated rnelal 2512 - Manuiauure of tank
2 products, except machmery and

;eqmpmcnl metal

reservoirs and containers of

s,
25129 - Manufacture of other containers n.e.c.

{25~ Manufacmn. nf‘fabncated metal
3 products, except machinery and
‘equipment

2599 - Manufacture of othe

Arc you m[cthtcd to gcz rcgmtcrcd on (sovemmcm c-Mmkct (GcM) Ponal

| fabricated metal products n.

r 25992 - Manufacture of containers such as tins and cans for food
e.c. | products and boxes

Arc you mtcrcqled to ;,ct rcglslercd on TRcDS Portals(onc or more)

https://udyamregistration.gov.in/lUdyam_User/Udyam_PrintApplication.aspx

| Manufacturing

Manufacturing

3/4



et T L e W RSN

Lo A
oy ;}:ouPORATmN OF CHENNAI
| i :;/ REVENUE DEPARTMENT
% © _-Eicense Renewal Under Section 287 of CCMC Act
% Application No 111 ' Zone 01
License Code T00107°'085/201 1-2012 Div 1
ii Date 03-07-2)12 Receipt No. FA22347
‘Thima/ . PADMAPRIYA
| Thirumatiii t
| & i 133 KILRTOWN, |
i KODU NGAIYUR,CH.1 18
S/ o,D/o,W/o KRSk NAKUMAR N
| ~ompany Name B/ LA POLYMER } 2
"\having paid to Corpo ration of Chennai a fee of Rupees 4837.5
| hereby license for ths trade PLASTIC WORK
| with Horse power used 15+~ =5..
l| at the Door No. 7, VEM KATESWARA COLONY 5TH CROSS ST, KODUNGAIYUR, CHENNAI Pin
7

.

1600118
315t March 2013

for the official year ending

| DD No. 163348
|
| DD Date 27-JUN-12

1D .f\.'.uo.unt'4833

| ravn on [0B.MAD) JAVARAM
Conservancy 5375

Tee Rs. 2159 Charges
e I Total Fees 4837.5
SR

e ——— ii"=_’—tiﬁr

PFA

Penalty
\ S
Revenue Officer s |
‘ Corporation of Chennai 'g
Note ) : g .
1. CHILD LAB YUR SHOULD NOT BE ENTERTAINED 4 4
2. Inside anc O tside whitewash, paintings, toilet and urinal junctions should be provided as per
s from the date of issue of license :
erated certificate.Seal and Signature 13 not necessary i
o T— B """-:'n".';""“""_"_“:-:’ut

norms with i115 day

This is the com puter gen
‘ g
. s F“ ! -
ff.?,.{:’-f,j) J/ — D,/D‘
vy R Y :
s N
f\'l‘,:"w‘ ENN Y = E . (}\Qﬁﬁw
e Peredn ™ oy
71’3’,’2( (W2

hitp://10.1.0.1 £.7178/plsla dftrade__ren?regﬁn@ff()()l077085/201 1-2012
—~ ¢
(Gpy Ab543)



Page No.12 g e

INo : 7&8, 5th Cross Street, Venkateswara Colony, 3333M.M.C. Post Chennor 600 051,
Phone : 25555819, 2555 6085, Fax: 25556087
E.mail : balgjipolycans1 23@hotmctl com

Date: . .

B : 15.03.18

GILIIBIT

LOMeuL L SB@IOLD @5@60 Bevll Gurpmlwiren,
EAI TG LoTEs asL'.(BtJurr(B sumflwib.

SIMHDLINGESID, CF6iene.

wHOIIBGBIW- Db, .9461:115@&3@,

GTmsiT  LimeuTEs) urrsﬁ] Capstrerd mipieuslid cpuwidH GHGHH — Wi 2014
umiremey: &lgdh BGshg)  21.02.13, 08.09.17

BIGIGeT 21.2.13 SiIm) sl HlpHdhdev .2012 13, 14 sual auHL RiSH6ITsd
Bledrgngd st GUIG BEHS uu;uurr@)? SIRIGBETHENL UL SYTLIT (pIReuSHIDTS BHeigen
CFunul L (Beiteng) elsiiLmg dbHGSSH apsod Cafelbam BmbEHTD.

. Bueoid Bl @b Guewi o Mevpwirent asILSHTH BFHME LbSBLD Be060s

sMeGHed Bbs Pmbms  CHILTHE BLbsh Suwsvelsme.

o5 GHHS &LbHS ewiB 08.09.17 wmmid 21.02.13, 089.09.17 Sisdimi 6T1(HSIUL
B19HHBL  GOHIUILE BRmHEHID. * HDESHMILTO H9H HHMEVULD
acknowledgement [H&BENEVLLILD

O % ) @smsﬁmg,@}snemrrw 566 @hs Unit o_ein_mer Ligsudbemns, close
QeI bLIgE i .
GCal (b CemeTaGmmib. ; : of

@vemiiy: GHGHII Gt 595 pHsomsh,

Mfg Of Blow Moulding Plastic Containare 2 Ini MA:ddaa 1ar. o
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Chehnai Metropolitan Development Authority

AREA PLAN UNIT
Land Use
FROM s : ) TO
The Member Secretary, : Thiru./Tmt. K.Padmapriya
Chennai Metropohtan Development Authority, * Nc.25, Harbour Colony,
1, Gandhi-irwin Road, Kodungaiyur,
Egmore, Chennai - 600008. e . Chennai - 600118,

Cmda Letter No : A4!5484/20?Z¢4 Dated : 11-05-2022

Letter No : LU100069!2022

Sir/ Madam,

Sub : CMDA - Area Plans Unit - CCC - Land use Information - Furnished.

Ref Your Letter Date : 11-04-2022

Wrth eference té‘ryour letter cited, the land use information is furnished below :

SRl 4’ : -
S.No| Local Body - r\;,ViIIage Block / Survey Land Use Remarks
‘ / Sub-Div No
1 |Chennai - Jambuli 4/36/- Industrial The Landuse assigned for the whole.. |
Corporatcn - g Survey Number.

) ¥y o " y o s :
It must be clearly understood that this is only by way of information. Any sub-division or construction of
building or developrnent in the land in question, is not valid in law unless planning permission is applied for and duly
granted for that sud-division, construction or development.

b 4 ! : Yeurs faithfully,
oy 1 T .

‘ : &.\ for MEMBER SECRETARY
.“_‘.1. ()’1/
@
‘ T

2



-

FROM
The Member Secretary,

M

Chennai Metropolitan Development Authority

AREA PLAN UNIT
Land Use

TO

Chennai Metropolitan Development Authority,

@ 1, Gandhi-lrwin Road,
Egmore, Chennai - 500008,

Page No.14 ﬁb .'

Thiru./Tmt. K.Padmapriya
No.28, Harbour Colony,

Kodungaiyur,

Chennai - 800118,

Cmda Letter No : A4/5483/2022
Letter No : LU/C007072022

Dated : 11-05-2022

Sir/ Madam, 1
Sub : CMDA - Area Plans Unit - CCC - Land use Information - Fumnished.
Ref: Your Letter Date : 11-04-2022 ‘
With reference to your letler cited, the land use information is furnished below -
" >
SNo| Local Body . Village Block / Survey | Land Use Remarks
z { Sub-Div No
1 |Chennai Jambui 4/37/- |Industrial The Landuse assigned for the whole |
Corporation Survey Number. ;

It must be clearly understood that this is only by way of information. Any sub-~division or construction of
building or development in the land in question, is not valid in law unless planning permission is applied for and duly
granted for that sub&ivision, construction or development.

™

Yours faithfully,

oo IV

for MEMBER SECRETARY
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Page No 15
Government of Tamil Nadu

dsmfiesd uxgmuq (DD I;ﬁﬁigiﬂ ﬁlumm - ..,,. " Directorate of Industrial Safety and Heall._—

Form No. ﬂf Registration and Licence to work a factory
= u_‘under Rule 4 {8} of fhe Tamil Nadu Factaries Rules 1950]

Registration Number : Cﬁ'&12192 - Licence Fee : ¥ 9,600/-

newed to Mrs. K PADMA PRIYA valid only for the premises detailed below for
use as a factory employing nqt more than 20 workers on any one day during the year and using installed horse

Licence is hereby granted L

power inclusive of mobile equipment not exceeding 129 horse power subject to the provisions of the Factories Act,

1948 and the Rules made ther;édnder

A

force till the 31st day of December 2022 unless such licence is cancelled before

This licence shall remain in
that date under rule 109.

Name of the factory :BAL;%‘JI POLYCANS

Description of Licensed Premises

The licensed premises showyn,‘pn Plan No. F/2355/2022 dated 01/09/2022 are situated in Survey No.: 3637,
Door No. / Plot No.: 78, VENKA‘@ESWARA COLONY,54H STREET, KODUNGAIYUR, JAMBULI,KODUNGAIYUR,
Chennai District - 600118. p

gfﬂbally signed by SELLAMUTHU
i Date: 2022.09.07 12:34:34 IST
Date : 07/09/2022 . :";: : Joint Director of Industrial Safety and Health - |, Chennai

Hi Renewals
SiNo Date of i Fee for Date of Signature of
o - Renewal Loy Renewal Expiry Joint Director
1 0"_’/09!2022 ; 9,600/- 31/12/2023
Amendments
: Ni Amended to ;
. Amended to ot . Signature of
Sl.No. Install'horse power " Employ maximum number Additional fee Jolnt Diesichor
; of workers
1
Transfers By
Name of the péfs_bn Signature of 4 )
iR to whom transfered Nung:ofthe factory Joint Director
1.
2.
]
o - e o » " El W R T ' w7 e P Tk T e
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Category of the Industry : /e
S HBEID feir
GREEN Ol G}gg%‘gm

CONSENT ORDER NO. 22(5247528680 DATED: 06/11/2022.

PROCEEDINGS NO.F.3222CHN/GS/DEE/TNPCB/CHN/A/2022 DATED: 06/11/2022

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. BALAJI
POLYCANS , S.F.No. Survey No.17/7.T.S No 36 and Survey no 17/1, T.S no 37, JAMBULI
villagePerambur Taluk and Chennai District - Consent for operation of the plant and discharge of
emissions under Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended
in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1.Proc No DEE/TNPCB/CHN/OS1089/W/A1/2009-1 dated 23/09/2009
2.0CMMS application No for CTO Direct 47528680.
3.IR.No : F.3222CHN/GS/AE/CHN/2022 dated 04/11/2022.
4 Minutes of DLCCC vide Item No 175-03 dated 04/11/2022.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietrix,
M/s . BALAJI POLYCANS
S.F No.Survey No.17/7.T.S No 36 and Survey no 17/1, T.S no 37,
JAMBULI Village,
Peratitbur Taluk,
Chennai District.

Authorizing the bccupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2023

RJAYAMURUGAN‘*EWW""

le: 2022.11.06 18:36:02 +0530°

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
CHENNAI

To
The Proprietrix,
M/s.BALAJI POLYCANS,
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ZWWﬂWZDMW&WMM
. QhBedesLOn el aRSaT GETADITRES TSI

Qs oeipaw Bullet acieow GpEls BRsSMIGE,
CQanfiprraadse e QEretl s Sl igl a&igub,

alsmraean sPlanieede pag JPfamisar. (Patrol Vechile Si)

3. Mr.Sakthivel and Mr. Senthilkumar syarisar Qam issiurs amgd
By igud, paigl FCEIGIT QpSepiesisa awipud CHTBHEOSLYT

SLGUITRRD 2 _ater P-6 arasd Howgded sBs Gredanss

4. priser Gevupd Liemmanips QEnifed, (CUBTLIBEI BLSEI>
Caminsrevsoungd sgras Continuous Process) syl Beos

16.08.2022 womgwd 17.08.2022 sy Byey srawd peveow Patrol Officer
CHTRRDSYYT STUR Fel & FEmian: e eapss Gsnaa

BL, aiLmesd Qamfeosv g Pall't enr.  [prwsar Qsazﬂa)
BLESIUSTO 10 Qussiasn, 10 syeuisepig Cauosr L

deoL SL)GL  onped oysdeg anfl aumuend deosdpg. (GST)
Bapstndand aisar Qpmihemeew Bodcl BLSSHGw e
WABG B SFPGh FnpsRo Hedeomoe) elars 1AL Baisni,
SULnighsmusgnd Cruslpmest.
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mmmmmg@_wmmmm
SGaGpd Cups GaraialGpmh.

QT SPUNT, DjQUTSEDET BTpaniup & CalBd CTaiaigl TR EUTINTED
BEsU i) US) GOUG uisaer epssl alenyea Gounjitids
Cal B Carard@pnb.  eowBures GETIR LS TESEISS 2_gaf

o, CuBe GPSS USTBSSGIIL UPSSIESTSET DasisEpaL L
Advocate CSR No. elsmysveanier @urg amsepse GLIpS
soiiugs CaLBs QaraiaiEpn.

Ba Cuiay SULIUGITUSES GGG BLpSHs180 2 LipSILosiD
S FHUBELD wgy Swlg s paplGaumss saly Cam

Guognd FESETHHE WLW ey Geuaipred GPRS agal
QuuaSSO Gty wG U CTBSE umiggnGe SEBEDSE

o awienio Ly e, WSS BIETE QWG PETL BT EGEGH
ST NS G5 (oY ST S FHRDEVEDIL) LG CFeOBIIE)

aLps Syei® prsear Patrol Syey veiuledmps

DIEUHTTER) DYUTEH6T STJERT  [FEOeOTLORN SIS alamrs
gmwﬂa)‘m FRUBG Buserde Coaflang aaiuwg CElaisgis
QBT :

M prar o Bosw Gerurel GRLBI GRISEG Open Heart
Surgery G ® & BBy M alsmjean Gounb GBb
iU pra GPSD QIISEN S BB aibdl
pésmopn] S o Faiuns Badew

SabEpanl W RoevTar n_,ﬁasam‘ BTGP,
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TAMILNADU POLICE
wey y¥g
sraud Peauib : KODUNGAIYUR waail b : PULIANTHOPE
iogy a1, 1234/2022
1. g QupouCL Gpf & Cprd18-08-2022 11:00
2. wmbua frib 3 NO.07/08, 5TH STREET, VENKATESHWARA COLONY, KODUNGAIYUR,

3. wgpuy : KRISHNAKUMAR [52] :
(S/0) SANTHALINGAM, NO.07/08, 5TH STREET, VENKATESHWARA COLONY,
KODUNGAIYUR, CHENNAI-118
4. afif vggoyi H
5 . Counter—Petitionsr Description :  saHCad wPpd Qepdprsen
6. u@dia geaw  MISCELLANEOUS
7 . Mode of Information : WRITTEN
8. wepdd saynibsid :
weypmi Copsdn_ donsgHd Yamevgs sndual pLss QUHAISTEAID, TETOEISTyIEET
srsE@ oL Qusssy ansaiges wfular Gpsts PpgHuyd, wegnien
QAsnPprmaabGRrdgib SI&E UMEATLS®ET aIfEsal g arangd sbQUEl HLgp saLTH
crany @vey Cppisafid Asmpsre) Asuaigraaud Gogid s515 aumigengaanmer Gus,
By Heusna LETT . '

wsQuriub
R ANANDAN-SUB INSPECTOR OF
POLICE

Note
. Please Visit htip://eservices.inpolice.gov.in (o know the latest status of your petiton using CSR 1234/2022

Report taken on 18-08-2022 5:44 Pl (v4 Za 1 %1.C & TN-Poiice
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BALAJI POEYCANS

Phone : 25555819, 2555 6085, Fax : 25556087
E.mail : balajipolycans WSRO @.am;j, .G

No : 7&8, 5th Cross Street, Venkateswara Colony, M.M.C. Post, Chennai - 600 051.

Date:........
Date:20/08/2022 '
To,
The Assisstant Revenue Officer, The Regional Peputy-Commissioner, North
Zone — |V, Greater Chennai Corporation Zone V, Corgoration of Chennai
Chennai.

:wﬂmﬁ,g}@/ﬁw EOUIT  BI6UTSHEIHDHE,

SEIBEHIL L BlpHh G 17.08.22 emsensdss 20.08.2022 syevigy aﬂa):_as&uwm
Cumammlu efleoresFled SLBG 20 yenibBsems Liemrerdigs SOGIINIWL [BIBISE [BL 55

surmaICumeb. wmpd Corporation License enw mmsiserr 2007 (psed 2014 eueny Sy it
aBSG G CFLg ubCHIL. GHEG DIBSHS BTV SLL SO CTHBEHSG YL 1E561
BT BHTTISIINTEY [BIEIB6T DYbS GCSTIPBETEneVENL! APReneUSFHHHCHMD. 2014 (1p&Hev
2021 suewy GCB@Erenr BTVSHIHIGID Db B SMS SMHBHTIS STEVTE BPSH DUHCHITLD.
SHCUTE  F Y iseT FeDL GG YL 0TS STTSSSTET BHCLINWL L]
UIBBICITLE.

BppamLuiss oL ps ypTsHsaTES S AepHlpisea, H5.55H0M B

UPEBITGHTBOT DIGUTB6TT HBLILISTT B FHBIE — HeUTSHEN ﬂfﬁl&@&DLUJ UTSTD GIFeORILD

Curg enfliopss SsTTE G oumspmiser. CEmPs) bS58 SmLng g, 6T
L SEIUHT6) GTEIBE@DEHE Talel LILGT elaignd CoL(B SLLLLIEHETLGS CFwIB|mTisen.

Bs1 GHss ErEsa greata Czd) 18.08.2022 g 2 Saf QYEDERTLITT, WOHIID ST
ymennLii  P-6.smeue) plenevis yuiurent DeUtSEEGL LS yerfiggienCeni. CSR
Ldley CFLIS BB LIBSSHD6D 2_aren alBsefley eflFnensm GFLIG BoUTEer 61HS
algionen ClHmbse) BeVene) IS e HameowsHed Lsley Cewig alsmena poL
Gl UGBS PS!.

[BTEIGET eTEIBELL  GEmpmereevens Industrial Zone- & grer pLBS auBEIGHIL.
(CMDA Letter copy enclosed) prmiser Geunud Liemmerigs Glamded Continuous
Process sy@ib. BeoLuied mlpsleamed Barsmyw enmrgLd. mpnd ApeoLICLIT 6 S6T!
BBI0TS -fsrmelBw eranigred cpaigy Shift Gouenev GFui Covewig o _eiengl.  Glogid
amseng euisend TATA 909 LMV amggding Breni® oeves apaiml (penn STar Db
Camaley eupbd 7S¢ Gmy 45 B3 CFaigy opw. CHameu L euarguied
GPRS aweaf 2_eweng opemer simser LlCsTSSE CEmereneond. Djeuiser esiser Wl
CE1BES LsTied 100% SYDRSHID 2_0ienosE (LPTTTaNS 6TaTLImSS ST (PevLD
Osfalses GsraradGpmb.

Guand mrmsar Corporation License Gamipg Renewal Gsunu o 1 empuwirs
BLougdens Gum CsrerdlGmmp. Hnisepen it GeVTaT SYSTeney IHITLITIETCHITLD.
1B,

BLigss,

Balaji Poly Cans
Qw(é’wrgg:/r

g v, ._y

Mfg. Of Blow Moulding Plastlc Containers & Inj. Moulded Works
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To,

The Tasilhdar, : Ph- 92822 iébo )

Perambur
Chennai.

wAISAL gpur Seviserde,

GBS HWIVSSHeTBbs R.1. seuiser sygaw Lsss8e o e afiiped
Bopgawisemen afleniiggent Copmpu efsonssse sLEs 20 Gyeipsenrs Llemmenips
wClusflenws smrisel BLSE) aumaIBumb. wmgus Corporation License smuw [BEIB6TT 2007
p3s0 2014 e1entT QYL it aBgg Cenfe) Cruig euplsmb. HBMG SNBSS @irev

B GPV CITIBBG YLD BeVeVNs SrTawsSaned HIEGeT bS5 CETPsTEnevaniLs
wemaSgImnCemb. 2014 uoged 2021 ewewy Cs@em sravsSlgnd DIBS B SHans
opareis snewis Bmss eaglsnh. splurgs) & sy iser L s UL NS
BACVDTES ST SGlISTEnL BL S IBBICILD.

BppdeoLule aLps sypungrisrs S Ok Seanima, Fisos88us B
VIPESMGHIEET DYUTEBOT HeBLILITTT BB FRENF  SyeUieBar STRIBETHEDL. L] CUTBETID IFeOGYD
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BEFORE THE BAR COUNCIL OF TAMIL NADU AND PUDUCHERRY
Complaint No. of 2022
Between

Mr S.KrishnaKumar,

S/o.Late.R.Santhalingam, QRER 32460
No.7,8Venkateswara colony,
Kondungaiyur,Chennai-600118.

1. Mr.C.SakthiVelEn.No.2498/2018

No.8/2,5t% Street, Venkateswara colony,
Kondungaiyur,Chennai-600118.

2. Mr.C.Senthil Nathan qRL/ 072 1O

No.8/2,5% Street, Venkateswara colony,
Kondungaiyur,Chennai-600118.

PETITION FILED UNDER SECTION 35 OF THE ADVOCATES ACT, 1961

1. The Complainant isMr.S.Krishnakumar ,Son of Late.R.Santhalingam, aged
about 52 years, having office at Plot No.25/2,Second Street,Harbour Colony,
Kondungaiyur,Chennai-600118,, is Manager, of Balaji Poly Cans No.7 & 8,
Venkateswara Colony, 5t street, Kodungiayur, Chennai -118, do hereby
solemnly affirm and sincerely as follows.

The a&id:ess for service of Notices and processes on the complainant is same as

stated as above.

2. The -1t Respondent is residing in the above saild address and

practicingadvocate.

3. The 2074 Respondent is residing in the above said address and practicing

advocate.

The Address for service of notices and processes on the Respondents is same

as stated above.

The Complainant states on complainant was running a small scale units in
the said premises bearing door No.7&8 ,Venkateswara colony, Kondungaiyur,
and manufacturing plastic small containers for the past 19 years without any
problems. The complaint got all permission from the various authorities for the

running company.

- AN Y
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4. The complainant is transporting finished goods using small commercial
vehicles (LMV) TATA 909 which is sent to clients of the complainant. While that
be on last sixmonthcomplainant facing problem, the 1st and 2nd respondent
stopped the transport vehicle which was carry finished products from the
complainant’s factory premises and started to pick up quarrel with driver. For
the last 20 days 15t and 274 startedsiviour problem to run the Small Scale Unit
and enter the Vehicle inside the Road. As the 1st and 2nd Respondent refused
to let go off the vehicle with goods, I reached the spot and I was shocked and
surprising to see that 15t and 2nd Respondent picked up quarrel without any

cause or reasonusing un parliamentary words (Volgur words)

S. FinallyThe complainant have lodged a police complaint dated 18.08.2022 at
P6 PoI?ce station. The Inspector of police has made enquiry and raised CSR
No.1234 /2022, due to the high influence of the 15t and 2nd Respondent within
the locality No.1 & Ne.2 is not controlling with the Police department against
my complaint.l came to learn that 1%t and 2nd Respondents are brothers. Since
after my police complainant, the 1st and 2nd Respondent started to harass the
complainant and company staff by illegally intercepting them on their way to
the factory premises.

6. The 15t and 274 Respondent again stopped the vehicle of the complainant
which was carrying goods to the clients of the complainant and when 1 tried to
pacify the 1t and 27d Respondent on the spot, the 1t and 2nd Respondent
asking lumpsum amount from us in order to peacefully run the complainant’s
business.

7. The complainant was shocked and surprised to the money demand from the
1st and.274'Respondent. When complainant expressed unwillingness to pay the
money as demanded by the 15t and 2nd Respondent, the 15t and 2nd Respondent
threatened .with dire consequences to the complainant and his working staff

members.

8. The complainant states that being a member of esteemed and noble
profession, using the high influence within the locality, the 15t and 2ud
Respondent is.,threatening and interfering with the day to day affairs of my
MSME unit. Without any effective remedy, the complainant is constrained to
approach with this complaint. Due to the threat from the 15t and 2nd

Respondent, my business which is the only source of income to the

AR
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complainant and family members is affected and facing extinction. Therefore, 1
prayin,é; for suitable action against the 15t and 24 Respondent.

9. The complainant pays a fee of Rs.1000/- towards this complaint and a sum
of Rs.1500/- (Rs.750/- for each respondents), total Rs. 2500/- along with the
complaint, in the favour of The Secretary “The Bar Council of Tamil Nadu,
Chennai — 104", payable at Chennai,

For the reasons stated above, this is most respectfully prayed that this Bar
Council shall take appropriate disciplinary action against the Respondents and

thus render justice.

Date: 26/08/2022 % \WB:;W’

Place: Chennai-600118. Complainant

‘ Verfication

I, S.KRISHNAKUMAR, son of R.SANTHALINGAM, complainant herein, do
hereby solemnly affirm and state that the contents of the paragraph 1 to 7 of
the petition are quiie true and correct to the best of my knowledge and belief
and information. Verified and signed on this to the 26™Day of August, 2022 at

Chennai.

Enclosures:
1. Complaint copy dated 18.08.2022 Lodged with P 6 Police station
2. CSR copy issued by Police '

3. Comﬁ:laint dated 22.08.2022 lodged with commissioner of police,
acknowledgement given by Commissioner office.

4. D.D.NO.464919 DT.25/08/2022 RS.2500/ -
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BAR COUNCIL OF TAMIL NADU & PUDUCHERRY

From: To:
The Assistant Secretary, . Mr. S. Krishnakumar,
Bar Council of Tamilnadu & S/o. Late. R. Santhalingam,

No.7, 8, Venkateswara Colony,
Puducherry, . Kodungaiyur, Chennai — 600118.
High Court Campus, Chennal Phone No.9282326601

Phone ' 044-25342739.

R 1%

Confl.No. 3520 of 2022. Date: 06.09.2022
Sir/Madam,
Sub: Complaint against an Advocate - Reg.

Ref: Your complaint dated 26.08.2022 received on 26.08.2022
numbered as 376/2022. -

This is to acknowledge the receipt of your complaint dated
26.08.2022 received by the Bar Council on 26.08.2022 against
1. Mr. C. Sakthivel, Advocate, Chennai. 2. Mr. C. Senthil Nathan,
Advocate, Chennai. The complaint is in order and your Complaint
Number is 376/2022. Further course of action on your complaint will be

informed to you in due course.

This is for your information.

sl

ASST. SECRETARY, BAR COUNCIL.
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- IBALAJI POLYCANS

ng
No : 7&8, 5th Cross Streel, Venkateswara Colony, M.M.C. Post, Chennai - 400 &89,

Phone : 25555819, 2555 6085, Fax : 25554087
E.mail : balalipolycans EIREE IS Dom (& 31“:{& G

)3 20

Dt.29/08/2022 . COMPLAINT LETTER

To,

The Deputy Commissioner of Police,
Pulianthope, Cookes Road, Otten,
Chennai.

Respected Sir,

Sub: Requisition to register the complaint - against Mr.C.Sakthivel, - attacked
my worker — issue FIR copy reg.

Ref: 1. P6 Police station CSR No.1234/2022 ,

2. Commissioner office Complaint ack.No. C.No.2283/COP/Nisitors/22
at.22/08/22

'
3. CM cell Acknowledgement No. ,
4. Dy. Commissioner Online complaint on 27/08/22 ref no. RPK22154334 -reg.

With reference to the above referred main Complaint against the
C.SAKTHIVEL ;s C.SENTHIL NATHAN, 27/08/2022 night 9.30 pm. While
crossingthe Road, by our worker Anil Kumar with small cartage
vehicle, C.Sakthivel is Residing at No.8/2,Venkateswara Colony,
kondungaiyur, Chennai-600118, he illegally stoppéd my worker
threatened and attacked with the wooden rod. And further
hesnatched the our worker cell phone, we heard themessage
immediately, we went to the Harbour Colony, Main road, stopped is
beating the worker and recovered the cell phone from C.Sakthivel. -

Further we came without any coral to at;oid the law and ordeissue. Immediately we
have registered the on line complaintwide reference No.RPK22154334 .

So now we are presenting the criminal issue in front of the Honourable Deputy
Commissioner to take necessary action asper the Law and Order against
C.SAKTHIVEL, | humbly requested you to registered this complaint and issue us FIR
copy against C.Sakthivel to take appropriate legal action

Against him.

Mfg. Of Blow Moulding Plastic Containers & Inj. Moulded Works
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BALAJI POLYCANS

iz
No : 7&8, 5th Cross Street, Venkateswara Colony, M.M.C. Post, Chennai - 600 &&D

Phone : 25555819, 2555 6085, Fax: 25556087 d
E.mail : bolajipolycans MRS oM (G a—maLL Com

i

| have herewith enclosed the Stanley Govt. Hospital treatment copy is also enclosed

for the necessary action.

Further to inform you that, by 10.00 pm. C.Sakthivel , attacked two
workers belonging to next building. This complaint is recorded in
Police control room emergency Police 100 at 10.00 pm.On 27.08.22,
Mr.Ramamurthy, SI from P6 Police station , he came to the spot and
made the enquiry the Sakthivel, but C.Sakthivel is not responded the
Sub-Inspector. Further this criminal activity also given written
complaint against C.Sakthivel to the P6 Police station by our
neighbour.

Respected DC Sir, day by day they are crossing the limit of criminal

activity. So we hereby humbly requested you to interwin in this complaint and take
necessary action and save our life and our MSME Industry. We are expecting your
early action, in this regard. -

Please to inform you that, many of the Sub-Inspectors’s of P6Police station knows
about the details of this case. Since they have visited our place many times.We are
hereby bring you the CC TV recording for your kind notice in various dates from
17/08/2022 t0.27/08/2022 in that specially kindly see the CC TV recording of 22/08/22,
this will help you to understand the Law and Order situation created by the C.Sakthivel
and C.Senthilnathan in front ofour Factory. -

Further to our CC TV camera was broken and removed yesterday midnight 1.00 am.
ie. 28/0_;8/%2, that recording from another camera is also enclosed.

Once again we humbly requested you to take necessary action for the Commissioner
of Police complaint, and CM cell Complaints.

Thanking You,

}fggr\s r%hf 1l
30 >

S.KRISHNAKUMAR,
Copy to: Asst. Comm. Of Police, Kodungaiyur, Division.
Inspector Police, P 6 Police station,

Mfg. Of Blow Moulding Plastic Containers & Inj. Moulded Works
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI
ORIGINAL APPLICATION No. 126 of
2022
(Under Section 18(1) read with Sections
1/ & 15 of National Green Tribunal Act,
2010)

IN THE MATTER OF:
C.Senthil Nathan
.Applicant
Vs
1. State of Tamil Nadu
Represented by its Principal Secretary
& 6 others
.Respondents

REPLY STATEMENT AND DOCUMENTS

K.ELANGOO
B.K.GIRISH NEELAKANTAN

Counsel for 7™ Respondent

Mob: 9444236620
Email: bkgirishneelakandan@gmail.com
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